STATE Vs. Irian
FIR No: 290/2020
PS: PIA
U/s: 379/356/411 1PC

AAKANR' HA WAS
MetropcqffiTr.i MaL.i.istrate
Room No. C.3,
Floor,
Karicarciooma Court, Delhi
27.10.2020
Present :

Ld. APP for the State is present through Video Conferencing.
Ld. Cl. Sh. Aditya Shukla for applicant through V.C.
The present application for release of mobile phone MOBIISTAR Cl

LITE on Superdari has been filed by the applicant.
Reply has been filed under the signature of ASI Bijender Kumar
wherein it is submitted that there is no objection for the release of the mobile phone
to the rightful owner.
In view of the no objection of the 10, oral arguments of Ld. Counsel
for applicant are dispensed with.
In these circumstances the aforesaid mobile phone be released to
the rightful owner only subject to satisfaction of the 10/ SHO about the following
conditions:
1.

10 shall prepare detailed panchnama mentioning the colour, appearance,

IMEI number, ownership and other necessary details of the mobile phone:
2.

10 shall take the colour photographs of the mobile phone from different
angles.

3.

The photographs should be attested and counter signed by the

complainant, accused and rightful owner.
4.

10 shall take the security bond of appropriate value from the rightful owner,

taking into consideration the value / bill / receipt of the mobile phone to the
satisfaction of the concerned 10/ SHO subject to verification of documents.
C

co

of this order be sent to Ld. Counsel for applicant on his email ID and a
talti:34 ti,t to the SHO PS concerned for compliance.
Order be also
ded on the4ftbsite of Delhi District Courts.
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FIR NO. 0333/2020
PS KRISHNA NAGAR
379/356/34 IPC

AAKANI'C:;31-1.A. VYAS
Metropolitan Magistrae
Floor,
Room N0,03,
Karkardooma Court, Delhi

27.10.2020
Fresh application u/s 437Cr. PC. For grant of bail moved on
behalf of the accused through email.
Present: Ld. APP for the state is present through VC
None for applicant.
IO/SHO to file reply on 29.10.2020
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A AKA N KS HA INAS
Metropolitan Magistrate
Rool.-ri No.03,
Floor,
Karkai-clooma Court, Delhi

FIR NO. 472/20
PS Krishna Nagar
State vs. Deepak @ Jhanji
U/s 25/54/59 Arms Act
27.10.2020
Fresh application u/s 437 Cr.PC for grant of bail moved on
behalf of the accused through email.
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Ld. APP for the State is present through VC.

e for applicant.
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FIR NO.436/20
PS Shakarpur
State vs. Unknown
U/s 279/337 IPC

AAKANKSHA VYAS
Metropolitan Magistrate
Room No. 03,
Floor,
Karkarcloorna Court, Delhi

27.10.2020
Fresh application for releasing the vehicle on superdari,
through email.
Present : Ld. APP for the State is present through VC.
None for applicant.
;--t:istr
e(SHO
.\ to file reply on 29.10.2020.
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e-FIR NO. 024469/2 Room No.'03,
Floor,
PS Krishna Nagar °Karicardoonia Court, Delhi
State vs. Mohd . Amir
U/s 379/411 IPC
27.10.2020
Fresh application for seeking status report from Jail
Superintendent received, through email.
Present : Ld. APP for the State is present through VC.
one for applicant.
,‘t ate a
Le flirt be called from Jail superintendent on 29.10.2020.
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FIR NO. 000445/20
PS PIA
State vs. Unknown
U/s 379 IPC
27.10.2020
Fresh application for release of mobile phone on superdari
received, through email.
Present : Ld. APP for the State is present through VC.
,---,..Vone for applicant.
/Pt 1)
-isSii10 to file reply on 29.10.2020.
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A.A.KANKS1-1,61 VYAS

hie t2

Magi orate
Room No. 03,
Floor,
Karkardoorna
CeLirt, Delhi
FIR NO. 296/20
PS Krishna Nagar
State vs. Shimul Mandal
U/s 356/379/34 IPC
27.10.2020
Fresh application u/s 437 Cr.PC for grant of bail moved on
behalf of the accused through email.
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P for the State is present through VC.
Ave‘
None for applicant.

erNIO/SHOeo file reply on 29.10.2020.
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FIR NO. 0291/20
PS PIA
State vs. Gurvinder Singh
U/s 379/
34 IPC

27.10.2020
Fresh 2nd bail application u/s 437 Cr.PC for grant of bail moved
on behalf of the accused Gurvinder Singh received, through
email.
Present : Ld. APP for the State is present through VC.
wag

for applicant/accused.
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9file reply on 29.10.2020.
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Metropolitan. Tsliastra
Floor,
Room T40.03,Court, Delhi
FIR NO. 426/20
PS Shakarpur
State vs. Manoj
U/s 407 IPC

Kai

27.10.2020
Fresh application u/s 437 Cr.PC for grant of bail moved on
behalf of the accused through email.

Present :14. APP for the State is present through VC.

No
.....r i ,,r applicant.
ibispoctofile reply on 29.10.2020.
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State Vs. Shubham Mittal
FIR No: 155/2019
PS: Shakarpur
U/s: 376/328 IPC

VI'A
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Roorri No. ( 3,
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iOp(jjjtaji

27.10.2020
Fresh application U/s 437 Cr.P.0 for bail on behalf of accused,
received by way of email.
Present:- Ld. APP for the State is present through VC.
None for applicant through V.C.
ox (East SHO of PS concerned to file reply on 29.10.2020.
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State Vs. Parveen Mittal
FIR No.: 193/2008
PS: Krishna Nagar
U/s: 411/34 IPC
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27.10.2020
Fresh application U/s 437 Cr.P.0 for bail on behalf of accused, duly
forwarded by the Jail Superintendent, received by way of email.
Present:- Ld. APP for the State is present through VC.
None for applicant through V.C.
I0/SHO of PS concerned to file reply on 29.10.2020.
0:;ust

Aetropolitin Magistrate (East Distt)
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MM-05 (Ed-setV b Court
Delhi/ 27.10.2020

State Vs. Neeraj Kumar
FIR No.: 253/2020
PS: PIA
U/s: 384/411/34 IPC

AAKANI(:SHA VYAS
Metropolitan Magistrate
Room No.08 .
Floor,
KarkardoornaCo-.art,

27.10.2020
Fresh application on behalf of applicant for release of vehicle bearing
No. DL-3S-DJ-0686 on superdari, received by way of email.
Present:- Ld. APP for the State is present through VC.
None for applicant through V.C.
latt) /10ISHO

of PS concerned to file reply on 29.10.2020.

Metropolitan Magistrate (East Distt)
IRIORIKCIIM ICS # .
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Delhi/ 27.10.2020

VITAS
Iviagitrate
Floor,
Rot-)rn No.03,
Karkardooma Court, Delhi

State Vs. Rohit
FIR No.: 0353/2020
PS: Krishna Nagar
U/s: 379/356/34 IPC

27.10.2020
Fresh application U/s 437 Cr.P.0 for bail on behalf of accused,
received by way of email.
Present:- Ld. APP for the State is present through VC.
None for applicant through V.C.
0/SHO of PS concerned to file reply on 29.10.2020.
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S
A A KAN KSHA
Metropolitan Magi:;trate
Floor,
Room No.03,
Karicardoorna Court, Delhi

State Vs. Rohit
FIR No.: 0341/2020
PS: Krishna Nagar
U/s: 379/356/34 IPC

27.10.2020
Fresh application U/s 437 Cr.P.0 for bail on behalf of accused,
received by way of email.
Present:- Ld. APP for the State is present through VC.
None for applicant through V.C.
HO of PS concerned to file reply on 29.10.2020.

Metropolitan Magistrate (East think
(Affitgretkchorjaapast)

MM-05 (Eastfft (Murt.
Delhi/ 27.10.2020

State Vs. Deepak
EFIR No: 21159/2020
PS: PIA
U/s: 381/411/34 IPC

AAKANKSHA VYAS
Metropolitan Magistrate
Room No.03,
Floor,
Karkardooma Court, Delhi

27.10.2020
Fresh application U/s 437 Cr.P.0 for bail on behalf of accused,
received by way of email.
Present:- Ld. APP for the State is present through VC.
None for applicant through V.C.
10/SHO of PS concerned to file reply on 29.10.2020.
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State Vs. Gillin
FIR No: 148/19
PS: Shakarpur
U/s: 420/34 IPC

'

Room No. 03,
Floor,
Karkarcloorna Court, Delhi

27.10.2020

Present:- Ld. APP for the State is present through VC.
None for applicant/accusede through V.C.
Relist on 29.10.2020.
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State Vs. Mohd. Aslam
EFIR No.: 022538/2020
PS: Shakarpur
U/s: 379 IPC
AAKANKSIIA VYAS
Metropolitan Magistrate
?.?.oc. in No.03,
Floor,
Karlcarcicorna Court, Delhi

27.10.2020
Present:- Ld. APP for the State is present through VC.
Ld. CI Ms. Prachi for the accused through V.C.
Ld. CI submitted that she shall produce the accused also
through V.0 as and when directed by the Court.
I have perused the application. Reply of the 10 has been
received. However, the 10 is not present before the undersigned
through V.0

•

Issue notice to the 10 to appear before the undersigned for
28.10.2020.

Metropolitan Magistrate (East Dieu)
Complezk i
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AAKANKSHA VYAS
Metropolitan Magistrate
Room No.03,
Floor,
Karkardoorna Court, Delhi

State Vs. Shimul Mandal
FIR No.: 012653/2020
PS: Laxmi Nagar
U/s: 379 IPC

27.10.2020
Fresh application U/s 437 Cr.P.0 for bail on behalf of accused,
received by way of email.
Present:- Ld. APP for the State is present through VC.
None for applicant through V.C.
Application perused. The present application pertains to
PS: Laxmi Nagar which does not fall under the territorial jurisdiction of
this court. Hence, the application in hand is dismissed for want of
territorial jurisdiction.
Copy of this order be sent to the Ld. CI for applicant on his
email ID. Order be also uploaded on the website of Delhi District
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Delhi/ 27.10.2020

AAKAN KSIIA VYAS

State Vs. Adari @ Rabiulli
FIR No: 87/2012
PS: Krishna Nagar
U/s: 379/411 IPC
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Room 17-40,03,
Sark.w.c.:11 a .C.ol 101, , D

27.10.2020
Present:- Ld. APP for the State is present through VC.
None for applicant through V.C.
Application perused.

Reply of Jail Superintendent

perused, as per which the accused is in J/C in another case.
Copy of the reply of the Jail Superintendent be supplied to
the LD. Counsel for the applicant.
Application accordingly stands disposed off.
Copy of this order be sent to Ld. Counsel for applicant on
his erk,
Co

Qrder be also uploaded on the website of Delhi District
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State Vs. Gurvinder Singh
FIR No.: 0291/2020
PS :PIA
U/s:379/34IPC
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Ld. APP for the State is present through VC.
Ld. Cl. Sh. Ravi Sharma for applicant/accused through V.C.
Second application for grant of bail u/s 437 Cr.P.0 is moved on

behalf of accused Gurvinder Singh.
Bail application perused. Reply filed by 10 also perused.
Ld. Counsel for the accused has submitted that accused is in JC
since 17.09.2020. Ld. Cl. has further submitted that accused has been falsely
implicated in the present case. Ld. CI has further submitted that accused has
clean antecedents. It has been further contended by Ld. Cl. that accused is the
sole bread earner of his family consisting of old age mother.
Ld. APP for the State has opposed the bail application of the
accused stating that the allegations are serious in nature and the accused was
apprehended on the spot by the complainant. He further submitted that as per
reply of the 10, the co-accused is yet to be apprehended and the case property is
yet to be recovered.
Heard both the parties.
In the present case, the accused is in J/C since 16.09.2020. 10 has
not disclosed any previous involvement of accused in any other offence. Further,
the aspect of de-congestion of jails in light of Covid-19 pandemic is also a
relevant consideration. Keeping in view the facts and circumstances of the case,
accused is admitted to Court bail on furnishing of bail bond in the sum of Rs.
10,000/- with one surety in the like amount subject to the conditions that :1.
The accused shall cooperate with the 10 during the investigation.
2.
Accused shall not indulge in similar offence as that of which he is the
accused.
3.
He will not try to tamper with the evidence and will not try to contact
the complainant during the pendency of the case.
Accordingly, bail application disposed off. Copy of this order be sent to
accused on his email ID. Order be also uploaded on the website
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11/letropolitan Mazi.:3trate
Room. No. C3,
Floor,
Karkardoorna Court, Delhi

STATE Vs. Ravi Kumar
FIR No: 463/2020
PS: Krishna Nagar
U/s: 356/379/411 IPC

27.10.2020
Ld. APP for the State is present through Video Conferencing.
Present :
None for applicant through V.C.
The present application for release of mobile phone INTEX on
Superdari has been filed by the applicant.
Reply has been filed under the signature of SI Naresh Kumar
Sharma wherein it is submitted that there is no objection for the release of the
mobile phone to the rightful owner.
In view of the no objection of the 10, oral arguments of Ld. Counsel
for applicant are dispensed with.
In these circumstances the aforesaid mobile phone be released to
the rightful owner only subject to satisfaction of the 10/ SHO about the following
conditions:
10 shall prepare detailed panchnama mentioning the colour, appearance,

a.

IMEI number, ownership and other necessary details of the mobile phone:
2.

10 shall take the colour photographs of the mobile phone from different

angles.
3.

The photographs should be attested and counter signed by the

complainant, accused and rightful owner.
4.

10 shall take the security bond of appropriate value from the rightful owner,

taking into consideration the value / bill / receipt of the mobile phone to the
satisfaction of the concerned 10/ SHO subject to verification of documents.
of this order be sent to Ld. Counsel for applicant on his email ID and a
jtAk.Eftobje. nt to the SHO PS concerned for compliance. Order be also
'loaded on t%website of Delhi District Courts.
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Delhi

EFIR No.: 24469/2020
PS :Krishna Nagar
U/s:379/411 IPC

Ld. APP for the State is present through Video Conferencing.
None for applicant through V.C.

The present application for release of vehicle bearing No. DL5SCG 4962 on
Superdari has been filed by the applicant.
Reply has been filed under the signature of HC Dhiraj Singh wherein it is
submitted that there is no objection for the release of vehicle to the rightful owner only.
In view of the no objection of JO, oral arguments of Ld. Counsel for applicant are
dispensed with.
The Hon'ble High Court has observed in Manjit Singh V. State CRL. M.C.
4485/2013 and CRL. M.A. No. 16055/2013 decided on 10.09.2014 as follows:
"Vehicles"
Vehicles involved in an offence may be released to the rightful owner after preparing
1.
detailed panchnama; taking photographs of the vehicle; valuation report; and a security bond.
The photographs of the vehicle should be attested and countersigned by the complainant,
2.
accused as well as by the person to whom the custody is handed over.
The production of the vehicle should not be insisted upon during the trial. The panchnama
3.
and photographs alongwith the valuation report should sufficient for the purpose of evidence.
4.
Return of vehicles and permission for sale thereof should be general norm rather than the
exception.
In these circumstances the aforesaid vehicle be released to the rightful owner only subject
to satisfaction of the 10/ SHO about the following conditions:
1.
JO shall prepare detailed panchnama mentioning the colour, appearance, Engine no.
Chassis No., registered owner and other necessary details of the vehicle:
2.
I0 shall take the colour photographs of the vehicle from different angles and also of the
engine number and the chassis number of the vehicle.
3.
The photographs should be attested and counter signed by the complainant, accused and
rightful owner.
4.
10 shall get the vehicle valued from a proper valuer and shall take a valuation report in this
regard from the valuer.
5.
10 shall take the security bond of appropriate value from the rightful owner, taking into
consideration the valuation report.
Copy of t
e sent to Ld. Counsel on his email ID and be also sent to the SHO PS
. ate (44,
concer 4,46r compliarc4,\Order be also uploaded on the website of Delhi District Courts.
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State Vs. Sonu
FIR No.: 0323/2020
PS: GTB Enclave
U/s: 356/379/34 IPC

AA'KANKSHA VVAS
Metropolitan Magis.trate
Room No.03,
Floor.
karicardooma Court,

27.10.2020
Fresh application on behalf of applicant for release of mobile phone
on superdari, received by way of email.
Present:- Ld. APP for the State is present through VC.
None for applicant through V.C.
Application perused. The present application pertains to
PS: GTB Enclave which does not fall under the territorial jurisdiction of
this court. Hence, the application in hand is dismissed for want of
territorial jurisdiction.
i.,Q)Nof this order be sent to the Ld. CI for applicant on his
#11 ID
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.also uploaded on the website of Delhi District
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AAKANKSH A VYAS
Metropolitan Magistrate
Room No.03,
Floor,
Karkardooma Court, Delhi

State Vs. Kavita Goyal
FIR No.: 387/2020
PS :Shakarpur
U/s:420/406/34/120B IPC

27.10.2020.
Ld. APP for the State is present through VC.
Present:Sh. Alit Rajput, Ld. CI for the accused through V.C.
Ld. Cl. Sh. Sudhir Sharma for complainant through V.C.
This is an application seeking regular bail of accused (already on
interim bail vide order dt. 12.09.2020 of Ld. MM Ms. Harshita Mishra)
Bail application perused. Reply filed by 10 also perused. Arguments
were heard on the application on 26.10.2020.
Ld. CI for the accused submitted that the accused abided all the
conditions imposed by the Ld. Duty MM in the interim bail order and has not
misused the concession of bail and liberty in any manner, during the entire period
of interim bail. Ld. CI further submitted that accused is a lady aged 45 years and
has clean antecedents. Ld. CI also submitted that investigation of the present
case has been completed and the accused is no more required for any
investigation. Ld. CI has also submitted that accused has been falsely implicated
in the present case and infact the dispute between the complainant and
applicant/accused was primarily a civil dispute for recovery of money.
On the other hand, Id. CI for the complainant submitted that the
present bail application of the accused should be dismissed for the following
reasons. Firstly, the Ld. CI submitted that huge amount is involved in the present
case, in as much as it is alleged by the complainant that about 81 lacs was paid
by the complainant to both the accused persons i.e. 54 lakhs to accused Radhika
Murti and the remaining amount to accused Kavita Goyal. Secondly, it was
submitted by the Ld. CI that after the grant of interim bail, the complainant has
been receiving threats on behalf of the accused persons and in this regard, he
had given an application to the 10 and thus the accused has misused the interim
bail granted to her by the Court. Thirdly, the Ld. CI also submitted that apart from
the complainant, there are nine other victims in the present case who have been
defrauded by the acts of the accused. Besides these main grounds, the LD.
Counsel also submitted that the bail application also deserves to be dismissed so
as to send a deterrent message to the society and if bail is allowed, persons who
commit similar offences will be emboldened. The LD. Counsel also submitted that
the documents, cheques and chat messages furnished by the complainant show
that the accused has admitted her liability towards the complainant
Ld. APP for the State has opposed the bail application of the
accused stating that the allegations are serious in nature and he has also
reiterated the submissions made by the Ld. CI for the complainant.
I have carefully perused the contents of the FIR. I have also
carefully perused the averments made in the present bail application, the reply of
the 10 as well as the written submissions made by the complainant. In the
present case, the accused was granted interim bail vide order dated 12.09.2020
of Ld. Duty MM Ms. Harshita Mishra. I have perused the said bail order as well.
The said bail order reflects that on the date on which the bail order was
----44anounced, the complainant was also present in the Court. The said bail order

ti~
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records the submissions made by the Ld. Cl. for the accused at that time which
are more or less the same as those made on the present application. Further, the
said bail order also records that the complainant had opposed the interim bail on
the ground of gravity of allegation and the huge amount involved and the fact that
the complainant was being allegedly pressurised by the accused to settle the
matter. However, after considering the entire facts and circumstances and on
merits, the Ld. Duty MM was pleased to grant interim bail to the accused for 45
days. Before this Court, the submissions made by the Ld. Counsel for the
complainant and the Ld. Counsel for the accused, are not very different from the
submissions made at the time the interim bail application was moved. In so far
as the complainant is concerned, the Ld. CI for the complainant vehemently
argued before this court that the accused had already admitted her liability
regarding the payment due to the complainant and not only cheques have been
issued to the complainant, but an undertaking has also been furnished by the coaccused to the complainant and another handwritten note has been issued by the
present accused to the complainant. It was therefore submitted by the Ld. Cl. that
in view of the admitted liability of the accused, the present bail application
deserved to be dismissed. The Ld.CI. for the complainant has also relied upon the
whatsapp messages exchanged between the complainant and the accused
persons. However these are matters of trial. The Ld. CI also submitted before this
Court that after the grant of interim bail, the complainant has been threatened by
unknown persons on behalf of the accused and in this regard, an application was
given to the 10. Today, the 10 was also directed to appear before this Court
through V.C. The 10 submitted that such an application was moved before him,
but on query, the 10 also stated that it is not the case that any call on 100 number
was made by the complainant at the time the alleged incident of threatening
occurred. I have also perused the application given by the complainant to the 10
and the allegations contained therein are vague. On further query, the 10 also
informed the Court that the investigation will be completed within 2-3 days and on
specific query as to whether the accused were cooperating with the 10 during
investigation, the 10 replied in the affirmative. It is also pertinent to note that
although the interim bail was granted to the accused vide order dated 12.09.2020
by the Ld. Duty MM Ms. Harshita Mishra, the said bail was granted on merits.
Therefore, keeping in view the entire facts and circumstances of the case, in
particular the fact that the accused persons have been cooperating with the 10
during investigation and even investigation is likely to be completed very soon, I
am inclined to allow the bail application of the accused, subject to furnishing of
bail bond in the sum of Rs. 50,000/- with two sureties in the like amount and
subject to the the following conditions:-

II

1.
That accused shall not directly or indirectly make any inducement, threat or
promise to any person acquainted with the facts or the case, so as to dissuade
him/her from disclosing such facts to the court or to any other legal authority;
2.
She shall remain present before the Court on the dates fixed for hearing of
the case;
3.
She shall appear before the lOs as and when called upon to do so;
The accused shall not leave the country without prior permission/intimation
k,11.afif wl. co u rt; and
%4°
5..tke accused shall apprise the 10 about any change in address/contact
number4i#e earliest.
4-•
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State Vs. Kavita Goyal

Accordingly, bail application disposed off. Copy of this order be sent to

Ld. Counsel for accused and complainant on their email ID. Order be also
uploaded on the website of Delhi District Courts.
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State Vs. Kavita Goyal

AAKANKSIRA VITAS
Metropolitan Magi :trate
Room No.03,
Floor,
Karkardooma Court, Delhi

State Vs. Radhika Murti
FIR No.: 387/2020
PS :Shakarpur
U/s:420/406/34/120B IPC

27.10.2020.
Ld. APP for the State is present through VC.
Present:Sh. Ajit Rajput, Ld. CI for the accused through V.C.
Ld. Cl. Sh. Sudhir Sharma for complainant through V.C.
This is an application seeking regular bail of accused (already on
interim bail vide order dt. 12.09.2020 of Ld. Ms. Harshit Mishra)
Bail application perused. Reply filed by 10 also perused. Arguments
were heard on the application on 26.10.2020.
Ld. CI further submitted that accused abided all the conditions
imposed by the Ld. Duty MM and has not misused the concession of bail and
liberty in any matter, during the entire period on interim bail. Ld. CI further
submitted that accused is a lady aged about 28 years and has clean antecedents.
Ld. CI also submitted that investigation of the present case has been completed
and the accused is no more required for any investigation. Ld. CI has also
submitted that accused has been falsely implicated in the present case and infact
the dispute between the complainant and applicant was primarily a civil dispute for
recovery of money.
Ld. CI for the accused submitted that the accused abided all the
conditions imposed by the Ld. Duty MM in the interim bail order and has not
misused the concession of bail and liberty in any manner, during the entire period
of interim bail. Ld. CI further submitted that accused is a lady aged 45 years and
has clean antecedents. Ld. CI also submitted that investigation of the present
case has been completed and the accused is no more required for any
investigation. Ld. CI has also submitted that accused has been falsely implicated
in the present case and infact the dispute between the complainant and
applicant/accused was primarily a civil dispute for recovery of money.
On the other hand, Id. CI for the complainant submitted that the
present bail application of the accused should be dismissed for the following
reasons. Firstly, the Ld. CI submitted that huge amount is involved in the present
case, in as much as it is alleged by the complainant that about 81 lacs was paid
by the complainant to both the accused persons i.e. 54 lakhs to accused Radhika
Murti and the remaining amount to accused Kavita Goyal. Secondly, it was
submitted by the Ld. CI that after the grant of interim bail, the complainant has
been receiving threats on behalf of the accused persons and in this regard, he
had given an application to the 10 and thus the accused has misused the interim
bail granted to her by the Court. Thirdly, the Ld. CI also submitted that apart from
the complainant, there are nine other victims in the present case who have been
defrauded by the acts of the accused. Besides these main grounds, the LD.
---,Counsel also submitted that the bail application also deserves to be dismissed so
,as to send a deterrent message to the society and if bail is allowed, persons who
commit similar offences will be emboldened. The LD. Counsel also submitted that
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the documents, cheques and chat messages furnished by the complainant show
that the accused has admitted her liability towards the complainant
Ld. APP for the State has opposed the bail application of the
accused stating that the allegations are serious in nature and he has also
reiterated the submissions made by the Ld. CI for the complainant.
I have carefully perused the contents of the FIR. I have also
carefully perused the averments made in the present bail application, the reply of
the 10 as well as the written submissions made by the complainant. In the present
case, the accused was granted interim bail vide order dated 12.09.2020 of Ld.
Duty MM Ms. Harshita Mishra. I have perused the said bail order as well. The
said bail order reflects that on the date on which the bail order was pronounced,
the complainant was also present in the Court. The said bail order records the
submissions made by the Ld. Cl. for the accused at that time which are more or
less the same as those made on the present application. Further, the said bail
order also records that the complainant had opposed the interim bail on the
ground of gravity of allegation and the huge amount involved and the fact that the
complainant was being allegedly pressurised by the accused to settle the matter.
However, after considering the entire facts and circumstances and on merits, the
Ld. Duty MM was pleased to grant interim bail to the accused for 45 days. Before
this Court, the submissions made by the Ld. Counsel for the complainant and the
Ld. Counsel for the accused, are not very different from the submissions made at
the time the interim bail application was moved. In so far as the complainant is
concerned, the Ld. CI for the complainant vehemently argued before this court that
the accused had already admitted her liability regarding the payment due to the
complainant and not only cheques have been issued by the accused persons to
the complainant, but two undertakings have also been furnished by the accused
persons to the complainant. It was therefore submitted by the Ld. Cl. that in view
of the admitted liability of the accused, the present bail application deserved to be
dismissed. The Ld.CI. for the complainant has also relied upon the whatsapp
messages exchanged between the complainant and the accused persons.
However these are matters of trial. The Ld. CI also submitted before this Court that
after the grant of interim bail, the complainant has been threatened by unknown
persons on behalf of the accused and in this regard, an application was given to
the 10. Today, the 10 was also directed to appear before this Court through V.C.
The 10 submitted that such an application was moved before him, but on query,
the 10 also stated that it is not the case that any call on 100 number was made by
the complainant at the time the alleged incident of threatening occurred. I have
also perused the application given by the complainant to the 10 and the allegations
contained therein are vague. On further query, the 10 also informed the Court that
the investigation will be completed within 2-3 days and on specific query as to
whether the accused were cooperating with the 10 during investigation, the 10
replied in the affirmative. It is alao pertinent to note that although the interim bail
was granted to the accused vide order dated 12.09.2020 by the Ld. Duty MM Ms.
Harshita Mishra, the said bail was granted on merits. Therefore, keeping in view
the entire facts and circumstances of the case, in particular the fact that the
accused persons have been cooperating with the 10 during investigation and even
_ s vestigation is likely to be completed very soon, I am inclined to allow the bail
Las& ,,I)i;ation of the accused, subject to furnishing of bail bond in the sum of Rs.
• 50,1"A - with two sureties in the like amount and subject to the the following
eonditforls:-
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State Vs. Radhika Murti

1.
That accused shall not directly or indirectly make any inducement, threat or
promise to any person acquainted with the facts or the case, so as to dissuade
him/her from disclosing such facts to the court or to any other legal authority;
2.
She shall remain present before the Court on the dates fixed for hearing of
the case;
3.
She shall appear before the lOs as and when called upon to do so;
4.
The accused shall not leave the country without prior permission/intimation
of the court; and
5.
The accused shall apprise the 10 about any change in address/contact
number at the earliest.
Accordingly, bail application disposed off. Copy of this order be sent to
Ld. Counsel for accused and complainant on their email ID. Order be also
uploaded on the website of Delhi District Courts.
kletroallIQOarVii4ast Distt)
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State Vs. Radhika Murti

AAKANKSHA WAS
Metropolitan Magistrate
Room No.03,
Floor,
Karkardooma Court, Delhi

YOGENDER KR. GUPTA VS. LALTESH KUMAR
PS: SHAKARPUR

27.10.2020
File taken up on an application for withdrawal of application U/s 156(3)
Cr.P.C.
Present:- Complainant with Ld. Counsel through V.C.
I have perused the application. The complainant has
submitted through V.C. that he wants to withdraw the present case.
Hence, the present matter stands disposed off as withdrawn.
Date already fixed stands cancelled.
File be consigned to Record Room.
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FIR No.: 97/2020
PS: Shakarpur
U/s: 279/337/338 IPC

AAKANKSHA \WAS
Metropolitan Magistrate
Room No.03,
Floor,
Karkarcloom:a Court, Delhi

27.10.2020
Present : Ld. APP for the State is present through Video
Conferencing.
None for applicant in person.
An application has been moved for release of Document
i.e. R/C of Vehicle No. DL 14 SK 8080.
Reply has been filed under the signature of ASI Gabbar
Singh, wherein it is submitted that there is no objection for the release
of R/C, to the rightful owner only.
In view of the no objection of 10, oral arguments of Ld. Counsel
for applicant are dispensed with.
I have perused the application and the reply. The R/C be
released to the rightful owner only, if the same is not required by the
10 for investigation. Further, photocopy of the above mentioned
documents countersigned by the rightful owner be retained by the 10.
Copy of this order be sent to Ld. Counsel for applicant on
his email ID and a copy be also sent to SHO of PS concerned, for
compliance. Order be also uploaded on the website of Delhi District
Courts.
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State Vs. Rinku Pahalwan
FIR No: 293/2020
PS: PIA
U/s: 323/342/506 IPC

27.10.2020

Metroplit,,:.nkiag.i:; trate
Room No.03,
Floor,
Ka.rkardoorna Court, Delhi

Present:- Ld. APP for the State is present through VC.
Ld. Cl. U.A.Khan for applicant through V.C.
Application perused. Reply of 10 perused. At this stage
Ld. Counsel for the applicant has submitted that he wants to withdraw
the present application. Hence, the application is disposed off as
withdrawn.
Copy of this order be sent to Ld. Counsel for applicant on
his email ID. Order be also uploaded on the website of Delhi District
Cour
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State Vs. Ankit Tiwari
FIR No.: 97/2020
PS: Shakarpur
U/s: 279/337/338 IPC
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Present : Ld. APP for the State is present through Video
Conferencing.
None for applicant in person.
An application has been moved for release of Document
i.e. D.L.
Reply has been filed under the signature of ASI Gabbar
Singh, wherein it is submitted that there is no objection for the release
of DL, to the rightful owner only.
In view of the no objection of 10, oral arguments of Ld. Counsel
for applicant are dispensed with.
I have perused the application and the reply. The DL be
released to the rightful owner only, if the same is not required by the
10 for investigation. Further, photocopy of the above mentioned
documents countersigned by the rightful owner be retained by the 10.
Copy of this order be sent to Ld. Counsel for applicant on
his email ID and a copy be also sent to SHO of PS concerned, for
compliance. Order be also uploaded on the website of Delhi District
Courts.
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STATE Vs. Mohd. Rashid
FIR No: 443/2020
PS: Shakarpur
U/s: 379/411 IPC

.

27.10.2020
Ld. APP for the State is present through Video Conferencing.
Present :
None for applicant through V.C.
The present application for release of mobile phone REDMI-5 MDI on
Superdari has been filed by the applicant.
Reply has been filed under the signature of HC Munna Lal wherein it
is submitted that there is no objection for the release of the mobile phone to the
rightful owner.
In view of the no objection of the 10, oral arguments of Ld. Counsel
for applicant are dispensed with.
In these circumstances the aforesaid mobile phone be released to
the rightful owner only subject to satisfaction of the 10/ SHO about the following
conditions:
1.

10 shall prepare detailed panchnama mentioning the colour, appearance,

IMEI number, ownership and other necessary details of the mobile phone:

2.

10 shall take the colour photographs of the mobile phone from different

angles.
3.

The photographs should be attested and counter signed by the

complainant, accused and rightful owner.

4.

10 shall take the security bond of appropriate value from the rightful owner,

taking into consideration the value / bill / receipt of the mobile phone to the
satisfaction of the concerned 10/ SHO subject to verification of documents.
Copy of this order be sent to Ld. Counsel for applicant on his email ID and a
copy be also sent to the SHO PS concerned for compliance. Order be also
uploaded on the website of Delhi District Courts.
ast Distt)
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Mohd. Ansar @ Malinga Vs. State
PS: Krishna Nagar
,. ANKSHA V'AS
AAK
Metropolitan Magistrate
Floor,
No.03,
'
IC,:,.00rn
Karkardoorna Court, Delhi

27.10.2020

Present:- Ld. APP for the State is present through VC.
None for applicant through V.C.

Application perused.

Reply of Jail Superintendent

perused. Copy of the reply of the Jail Superintendent be supplied to
the Ld. CI for applicant.
Application accordingly stands disposed off.
Copy of this order be sent to the Ld. CI for applicant on his
email ID. Order be also uploaded on the website of Delhi District
Courts.
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State Vs. Rehan
EFIR No.: 019343/2019
PS :Krishna Nagar
U/s:379/411 IPC

27.10.2020.
Present :

AAKANKSHA VYAS
Metropolitan Magistrate
Room No. 03,
Floor,
Karkardooma Court,
Delhi
Ld. APP for the State is present through Video Conferencing.
Ld. Cl. Sh. Rajender for applicant through V.C.

The present application for release of vehicle bearing No. DL-4SC-5202 on
Superdari has been filed by the applicant.
Reply has been filed under the signature of HC Nafees Khan wherein it is
submitted that there is no objection for the release of vehicle to the rightful owner only.
In view of the no objection of IO, oral arguments of Ld. Counsel for applicant are
dispensed with.
The Hon'ble High Court has observed in Manjit Singh V. State CRL. M.C.
4485/2013 and CRL. M.A. No. 16055/2013 decided on 10.09.2014 as follows:
"Vehicles"
Vehicles involved in an offence may be released to the rightful owner after preparing
1.
detailed panchnama; taking photographs of the vehicle; valuation report; and a security bond.
The photographs of the vehicle should be attested and countersigned by the complainant,
2.
accused as well as by the person to whom the custody is handed over.
The production of the vehicle should not be insisted upon during the trial. The panchnama
3.
and photographs alongwith the valuation report should sufficient for the purpose of evidence.
Return of vehicles and permission for sale thereof should be general norm rather than the
4.
exception.
In these circumstances the aforesaid vehicle be released to the rightful owner only subject
to satisfaction of the 10/ SHO about the following conditions:
1.

JO shall prepare detailed panchnama mentioning the colour, appearance, Engine no.

Chassis No., registered owner and other necessary details of the vehicle:
2.
JO shall take the colour photographs of the vehicle from different angles and also of the
engine number and the chassis number of the vehicle.
3.
The photographs should be attested and counter signed by the complainant, accused and
rightful owner.
4.
10 shall get the vehicle valued from a proper valuer and shall take a valuation report in this
regard from the valuer.
5.
10 shall take the security bond of appropriate value from the rightful owner, taking into
consideration the valuation report.
f this order be sent to Ld. Counsel on his email ID and be also sent to the SHO PS
,compliance. Order be also uploaded on the website of Delhi District Courts.
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State Vs. Avdhesh Kumar
FIR No: 17275/2020
PS: Shakarpur
U/s: 379/411 IPC
AAKANKSHA WAS'
Metr °poi it an Magistrate
Floor,
Room No.03,
Karkardooma Court, Delhi

27.10.2020
Present:- Ld. APP for the State is present through VC.
Ld. CI for accused through V.C.
Application perused. Reply of 10 perused. As per the
reply of 10, the accused has not been arrested in the present case.
Hence, the present application is dismissed for being infructuous.
Application accordingly stands disposed off.
Copy of this order be sent to Ld. Counsel for applicant on
his email ID. Order be also uploaded on the website of Delhi District
Court

pliggogaltsgro
60-Artgitao Cot rt

metropom
trz
SP

•

(Y.
\\(
.......
)(..)

•
c01
/ '*kC'

l
og •

Delhi/ 27.10.2020

FIR No.: 62/2020
PS :Krishna Nagar
U/s:279/337 IPC

27.10.2020.
Present :

Ld. APP for the State is present through Video Conferencing.
None for applicant through V.C.

The present application for release of vehicle Scooty bearing No. DL7SCG7562
on Superdari has been filed by the applicant.
Reply has been filed under the signature of HC Yashpal wherein it is submitted
that there is no objection for the release of vehicle to the rightful owner only.
In view of the no objection of IO, oral arguments of Ld. Counsel for applicant are
dispensed with.
The Hon'ble High Court has observed in Manjit Singh V. State CRL. M.C.
4485/2013 and CRL. M.A. No. 16055/2013 decided on 10.09.2014 as follows:
"Vehicles"
1.
Vehicles involved in an offence may be released to the rightful owner after preparing
detailed panchnama; taking photographs of the vehicle; valuation report; and a security bond.
2.
The photographs of the vehicle should be attested and countersigned by the complainant,
accused as well as by the person to whom the custody is handed over.
3.
The production of the vehicle should not be insisted upon during the trial. The panchnama
and photographs alongwith the valuation report should sufficient for the purpose of evidence.
4.
Return of vehicles and permission for sale thereof should be general norm rather than the
exception.
In these circumstances the aforesaid vehicle be released to the rightful owner only subject
to satisfaction of the 10/ SHO about the following conditions:
1.
10 shall prepare detailed panchnama mentioning the colour, appearance, Engine no.
Chassis No., registered owner and other necessary details of the vehicle:
2.
I0 shall take the colour photographs of the vehicle from different angles and also of the
engine number and the chassis number of the vehicle.
3.
The photographs should be attested and counter signed by the complainant, accused and
rightful owner.
4.
JO shall get the vehicle valued from a proper valuer and shall take a valuation report in this
regard from the valuer.
5.
10 shall take the security bond of appropriate value from the rightful owner, taking into
consideration the valuation report.
is order be sent to Ld. Counsel on his email ID and be also sent to the SHO PS
mpliance. Order be also uploaded on the website of Delhi District Courts.
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